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NHRC notice to Hry after 2 die cleaning septic tank

Press Trust of India
letterschd@hindustantimes.com

NEW DELHI : The NHRC has sent
notices to the Haryana govern-
ment and the state’s police chief
over reports that two brothers
died allegedly after inhaling poi-
sonous gas while cleaning a sep-
tic tank at a private packaging
factory in Sonepat district.

The “negligence” of the fac-
tory owner and the local author-
ities is apparent, as reportedly,
the workers were “not provided
any safety gear” while cleaning
the septic tank, the National
Human Rights Commission said
in a statement.

The NHRC has taken “suo
motu cognisance of a media
report. carried on June 13. 2024,

that two brothers died after
inhaling poisonous gas while
cleaning a septic tank at a pri-
vate packaging factory near the
village Bazidpur Saboli in the
district Sonepat, Haryana”.

Their third companion from
the same village has reportedly
survived the accident, it said.

The police authorities have
sent the bodies of the deceased
for post-mortem examination
and an FIR has been registered
against the factory owner, the
statement said.

The commission has
observed that the content of the
news report, if true, raises a
serious issue of violation of
human rights.

“The negligence of the factory
owner and the local authorities

RESPONSE SOUGHT
FROM HARYANA
GOVERNMENT AND
DGP OVER JUNE 13
INCIDENT WHEN
SIBLINGS DIED
WHILE CLEANING
SEPTIC TANK OF A
SONEPAT FACTORY

is apparent, as reportedly, the
workers were not provided any
safety gear while cleaning the
septic tank.

“This even though the com-
mission has been reiterating the
implementation of its advisory
dated September 24, 2021, and
guidelines of the apex court to

end manual hazardous cleaning
by using machines and provid-
ing safety equipment to the
workers,” the statement said.
Accordingly, the commission

has issued notices to the chief

secretary and the director gen-
eral of police of Haryana, seek-
ing a detailed report in one
week including the status of the
FIR registered, action taken
against persons responsible as
well as reliefand rehabilitation
provided to the next of kin of
the deceased workers by the
authorities, it said.

Issuing the notices, the com-
mission has drawn the attention
of the authorities concerned in
its advisory on the Protection of
Human Rights of the Person
Engaged in Manual Scavenging

or Hazardous Cleaning.

It is mentioned that in case of
the death of any sanitary
worker, while undertaking haz-
ardous cleaning work, the local
authority and the contractor or
employer are to be held respon-
sible and accountable, jointly
and severally, irrespective of the
type of hiring/engagement of
the sanitary worker, the state-
ment said.

“Apart from this, the decision
is given by the Supreme Court,
Dr Balram Singh vs Union of
India (WP(C) No. 324 of 2020)
dated 20.10.2023, provides the
specific mandate that it is the
duty of the local authorities and
other agencies to use modern
technology to clean sewers,” it
added.
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https://www.livehindustan.com/business/amazon-employees-do-not-get-

toilet-breaks-human-rights-commission-issues-notice-to-central-
government-201718848420902.html
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https://www.patrika.com/national-news/amazon-employees-are-banned-from-going-
to-the-toilet-and-drinking-water-human-rights-commission-seeks-response-from-the-
central-government-18784265
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https://www.morningnewsindia.com/business/news/nhrc-issues-notice-to-

india-govt-for-amazon-employee-rights-violation/

SRYR | AP HHEAIYBR SART 7 Amazon India & MaHl J g[St RUIE !
PR % WDPR BI Allcy SRY fwar g1 ST 7 Aifew § oM sfear &
el ToigRl I gl X8 AdgR dYl 981 ! TR DI ddhr bt TRHR
Y Sae AT B

ToI @t i wR forar Aifew

BT B TSI 31T Sf&a &1 U RUIe & &gl T o fob Srfio gfean & et
T oIl ¥ TuY FR18 T ff I U TR [T 8] 811 9@ Sde 8 3R
dIex 5% Aol ATl Th 24-91g Aoigx - Ht T o7 foh 3 T8 Wil e Bl
Hel T fh 59 I 98 24 i dd 6 T I TR Uhdl -Tg! IdR T, I ddb
I8 U BT 5 Ta] vl 31 7 g1 RMarag S|

It B9 W RNé o gam ot garan

T a9 R Ht 16 T2 &1 U RUic Rafior g8 o1 39 R & we1 T o
fb HUt & e DI T3S ST A 8 IR IUY off Af | MaH T HTH B dld
Hramar = off st gy @1 Jf KUl & SR Mem I e ard I
HI ST B Tl ATICAIS A & T TRAEC R HAT SRt UT| T Bl
ST 3 elle DI ITe faars St &Y | g & AR Ma| &1 U Aiedl
HHAR! & garal I Y g1 T o1 fob rafea o Sarag & gfawr et R

HFAYDR SATART A FARIT YH BT BT Sead-

TP AHAUSR SR A 37 RUKH R WIRT §71H dd §U 81 s WPR
®I g SR} fbar g1 Afew & we1 741 § & 3o 3 sik 39 smaury
F U M SRET AAFTH 1948 & 9} &1 Iowed R | 1 961 W
HHARGT B! AAR B3 Uel ddb DTH B Bl GaTd ST 5T 6T 5|

Amazon ﬁa—mwﬁ‘cﬁz‘vw

w@@w@ﬁ@&@wg%m%quﬁml%sw Hal TR
SRCRR ¢ 3R I8 PRI dUT Hrbead afbt] THard-ide R #1 &
WWWW%lWﬁW@?@WMW@ﬁ%




MORUNG EXPRESS, Online, 21.6.2024

Page No. 0, Size:(0)cms X (0)cms.

SRM U TR YT TRy 94 & 1T 3Fu=ie s6 & Jbd g a1 fedt
TR/ TISR ¥ ) &1d & Ihd T



MSN, Online, 21.6.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Amazon India under human rights commission lens for alleged ‘anti-
labour practices' in Manesar warehouses

https://www.msn.com/en-in/money/topstories/amazon-india-under-human-rights-
commission-lens-for-alleged-anti-labour-practices-in-manesar-warehouses/ar-
BB1oxUil

Amazon has come under the lens of the National Human Rights Commission
(NHRC) for alleged “anti-labour practices”. The commission has issued a notice to
the Centre over a report alleging such practices at one of the warehouses in
Manesar.

The NHRC took suo motu cognisance of a media report that stated that at one of
Amazon India’s warehouses "a 24-year-old worker was asked to pledge that they
would not take toilet or water breaks until they finished unloading packages from six
trucks, each measuring 24 feet long, after their team's 30-minute tea break had
ended". The commission stated that if the contents of the report are true then this
tantamounts to serious human rights violation of the workers as well as violation of
labour laws and guidelines by the Union Ministry of Labour and Employment

In the proceedings of the case shared by NHRC where it mentioned the name of the
company as Amazon India, it said "a female employee at the Manesar warehouse
reportedly stated that no restroom facilities are available on the working sites.”

Amazon India, in its response, had earlier told Business Today, “The safety and
wellbeing of our employees and associates is our top priority. We're confident the
infrastructure and facilities at our fulfilment centres are industry leading, designed to
ensure a safe and comfortable working environment for our employees and
associates.”

The spokesperson said that the buildings have heat index monitoring devices and
the company constantly monitors changes in temperature, especially during the
summer months. If the heat or humidity inside the buildings increase, then they take
action to provide comfortable working conditions, including temporarily suspending
work. “We have cooling measures in all our buildings, including ventilation systems,
fans, and spot coolers," the spokesperson added

The NHRC highlighted that five warehouses in and around Manesar are accused of
violating regulations outlined in the Factories Act, 1948.

The NHRC has issued a notice to the Secretary of Union Ministry of Labour and
Employment, and has sought a detailed report within a week. The commission
highlighted that even if the workers work continuously without breaks, including the
30-minute lunch and tea breaks, they would not be able to unload more than four
trucks a day.
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Amazon asked workers not to take toilet breaks: Report

https://www.msn.com/en-in/news/India/amazon-asked-workers-not-to-take-toilet-
breaks-report/ar-BB1oxtsP

NEW DELHI: Taking suo motu cognisance of a news report alleging anti-labour
practices at an Amazon India warehouse in Haryana's Manesar, National Human
Rights Commission has issued notice to the central govt asking for its response
within a week.

The commission said the report, if true, raised a serious issue of human rights of
workers in violation of labour laws and guidelines issued by the ministry of labour
and employment from time to time

During the proceedings of the case, the report was cited, with workers saying they
were made to pledge that they would not take toilet or water breaks until their work
target was met.

According to the proceedings of the case, "At one of the warehouses of Amazon
India in Haryana's Manesar, a 24-year-old worker was asked to pledge that he would
not take toilet or water breaks until he finished unloading packages from six trucks,
each measuring 24 feet long, after their team's 30-minute tea break had ended".

The proceedings of the case cited a report on a TV channel on May 16 which
showed that in the past month, the warehouse's 'inbound team' had taken the pledge
approximately eight times, especially on busy days with higher workloads, as
confirmed by employees. The report said the 'outbound team', which handles items
leaving the warehouse, was reminded of its targets daily.

"A female employee at the Manesar warehouse reportedly stated that no restroom
facilities are available on the working sites. Reportedly, the labour associations in
India have accused five warehouses in and around Manesar of violating regulations
outlined in the Factories Act, 1948. While labour inspectors can demand corrections,
there is limited enforcement,”" NHRC said.

The news report said one of the workers, who puts in 10 hours a day for five days a
week and earns Rs 10,088 per month, said that even if they worked continuously
without break, including the 30-minute lunch and tea breaks, they could not unload
more than four trucks a day. A woman worker claimed that she kept standing for nine
hours daily.

An Amazon India spokesperson said, "The safety and well-being of our employees
and associates is our top priority. The infrastructure and facilities at our fulfilment
centres are industry leading, and are designed to ensure a safe and comfortable
working environment...Employees and associates are free to take informal breaks
throughout their shifts to use the restroom, get water, or talk to a manager or HR."
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No Water, Toilet Breaks for Workers at Amazon Warehouse in
Manesar? NHRC Takes Suo Motu Cognisance

https://www.greaterkashmir.com/latest-news/no-water-toilet-breaks-for-workers-at-
amazon-warehouse-in-manesar-nhrc-takes-suo-motu-cognisance/

Amazon has faced similar accusations internationally, highlighting ongoing concerns
regarding the treatment of warehouse workers

New Delhi, June 20: The National Human Rights Commission (NHRC) has taken
suo moto cognisance of a media report alleging severe violations of labour laws at
Amazon’s warehouse in Manesar, Haryana, as reported by Bar and Bench.

According to the report, a 24-year-old worker at the warehouse was asked to pledge
that they would not take toilet or water breaks until they finished unloading packages
from six 24-foot trucks after their team’s 30-minute tea break ended.

The NHRC noted that the contents of the news report, if true, raise serious human
rights issues, potentially violating the law and guidelines issued by the Ministry of
Labour and Employment. In response, the Commission issued a notice to the
Secretary of the Union Ministry of Labour and Employment, requesting a detailed
report on the matter within one week.

In a press release, the Commission expressed concern over these allegations,
especially given the government’s pro-worker laws and policies.

A female employee reportedly stated that no restroom facilities are available at the
working sites. Labour associations in India have accused five warehouses in and
around Manesar of violating regulations outlined in the Factories Act, 1948.

Further, according to the report, one worker, who works ten hours a day for five days
a week and earns 10,088 per month, stated that even without breaks, including the
30-minute lunch and tea breaks, it is impossible to unload more than four trucks per
day. A female worker also claimed that she stands for nine hours daily and is
required to evaluate 60 small products or 40 medium-sized products per hour during
her shift.

Amazon has faced similar accusations internationally, highlighting ongoing concerns
regarding the treatment of warehouse workers. (Bar and Bench)
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NHRC notice to Centre over ‘anti-labour practices' at MNC
workshop in Haryana's Manesar

https://hr.economictimes.indiatimes.com/amp/news/industry/nhrc-notice-to-centre-
over-anti-labour-practices-at-mnc-workshop-in-haryanas-manesar/111133262

The NHRC in a statement said that it has taken suo motu cognisance of a media
report that at one of the warehouses of a multi-national company in Haryana's
Manesar "a 24-year-old worker was asked to pledge that they would not take toilet or
water breaks until they finished unloading packages from six trucks, each measuring
24 feet long, after their team's 30-minute tea break had ended".

The NHRC has issued a notice to the Centre over reported "anti-labour practices" at
one of the warehouses of a multinational company in Haryana's Manesar, officials on
Wednesday said. The National Human Rights Commission (NHRC) has observed
that the content of the news report, if true, raise a serious issue of human rights of
the workers in violation of the labour laws and the guidelines issued by the Union
Ministry of Labour and Employment from time to time.

The NHRC in a statement said that it has taken suo motu cognisance of a media
report that at one of the warehouses of a multi-national company in Haryana's
Manesar "a 24-year-old worker was asked to pledge that they would not take toilet or
water breaks until they finished unloading packages from six trucks, each measuring
24 feet long, after their team's 30-minute tea break had ended".

"A female employee at the Manesar warehouse reportedly stated that no restroom
facilities are available on the working sites," it added.

Reportedly, the labour associations in India have accused five warehouses in and
around Manesar of violating regulations outlined in the Factories Act, 1948, the rights
panel said.

While labour inspectors can demand corrections, there is limited enforcement, it
said.

Accordingly, the NHRC has issued a notice to the Secretary, Union Ministry of
Labour and Employment, seeking a detailed report within one week.

Issuing the notice, the Commission has also noted that the government has been
insisting on improving workers' living standard.

"Apart from ensuring proper payment of minimum wages to the workers, the
government schemes have been introduced to provide social security for the
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labourers, including a safe working environment, safety gear in hazardous working
conditions, medical insurance and free annual health check-ups of the workers by
the employers," it said.

A scheme -- 'Shramev Jayate' -- was started in 2014 targeting the country's growth
and maximum benefit to the workers. Maternity Benefit Amendment Act, 2017 also
came into effect to increase the paid maternity leave from 12 weeks to 26 weeks, the
statement said.

As per the news report, one of the workers, who works ten hours a day for five days
a week and earns Rs 10,088 per month stated that even if they work continuously
without breaks, including the 30-minute lunch and tea breaks, they cannot unload
more than four trucks per day, it said.

A woman worker also claimed that she keeps standing for nine hours daily and is
required to evaluate 60 small products or 40 medium-sized products per hour during
duty. Reportedly, the multinational company has also encountered similar
accusations internationally, the statement said.
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RIGHTS COMMISSION

India’s human rights body calls for scrutiny of Amazon warehouse
labour practices

https://thefinancialexpress.com.bd/world/train-collision-in-chile-kills-at-least-2-people-
injures-9-others

https://thefinancialexpress.com.bd/world/train-collision-in-chile-kills-at-least-2-people-
injures-9-othersindia’s human rights commission asked the government on
Wednesday to look into allegations of labour law violations at an Amazon warehouse
near New Delhi over alleged harsh working conditions during a severe heatwave.

Indian media this month reported that workers in the e-commerce giant’'s warehouse
in Manesar, near New Delhi, complained of a lack of water and toilet breaks as they
were under pressure to achieve packaging targets.

The National Human Rights Commission (NHRC) in a statement said the findings
“‘raise a serious issue of human rights of the workers” and asked the labour ministry
to look into the alleged labour law violations within one week.

While the NHRC statement referred to alleged misconduct by a multinational
company, the Commission confirmed to Reuters it was in reference to the Amazon
warehouse near New Delhi.

Amazon in a statement said the safety and wellbeing of its associates and
employees is its top priority.

“We provide adequate provision of water and hydration, as well as regularly
scheduled rest breaks in a cooler environment, and we ensure additional breaks
when temperatures are high,” it said.

Amazon has faced criticism elsewhere over working conditions, including multiple
strikes at a UK warehouse and a $5.9 million penalty over productivity quotas for its
workers in the U.S. The company has denied that warehouse workers have fixed
quotas.

In 2021, Amazon apologised after allegations emerged that its truck drivers
sometimes had to urinate in bottles during delivery rounds.

Manesar is one of many Amazon warehouses in India, a key market where it has
invested more than $6.5 billion.
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The facility has 1,000 workers, said Amazon India Workers Association head
Dharmendra Kumar, who told Reuters on Wednesday, “we are hoping for corrective

measures to ensure workers have a decent living wage and adequate social
protection.”
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NHRC notice to Centre over ‘anti-labour practices' at MNC
workshop in Haryana's Manesar

https://www.msn.com/en-in/news/India/nhrc-notice-to-centre-over-anti-labour-
practices-at-mnc-workshop-in-haryana-s-manesar/ar-BB1ousnP

NEW DELHI: The NHRC has issued a notice to the Centre over reported "anti-labour
practices" at one of the warehouses of a multinational company in Haryana's
Manesar, officials on Wednesday said.

The National Human Rights Commission (NHRC) has observed that the content of
the news report, if true, raise a serious issue of human rights of the workers in
violation of the labour laws and the guidelines issued by the Union Ministry of Labour
and Employment from time to time

The NHRC in a statement said that it has taken suo motu cognisance of a media
report that at one of the warehouses of a multi-national company in Haryana's
Manesar "a 24-year-old worker was asked to pledge that they would not take
bathroom or water breaks until they finished unloading packages from six trucks,
each measuring 24 feet long, after their team's 30-minute tea break had ended".

"A female employee at the Manesar warehouse reportedly stated that no restroom
facilities are available on the working sites," it added.

Reportedly, the labour associations in India have accused five warehouses in and
around Manesar of violating regulations outlined in the Factories Act, 1948, the rights
panel said.

While labour inspectors can demand corrections, there is limited enforcement, it
said.

Accordingly, the NHRC has issued a notice to the Secretary, Union Ministry of
Labour and Employment, seeking a detailed report within one week.

Protect your Family todaylssuing the notice, the Commission has also noted that the
government has been insisting on improving workers' living standard.

"Apart from ensuring proper payment of minimum wages to the workers, the
government schemes have been introduced to provide social security for the
labourers, including a safe working environment, safety gear in hazardous working
conditions, medical insurance and free annual health check-ups of the workers by
the employers," it said.
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A scheme, 'Shramev Jayate' was started in 2014 targeting the country's growth and
maximum benefit to the workers.

Maternity Benefit Amendment Act, 2017 also came into effect to increase the paid
maternity leave from 12 weeks to 26 weeks, the statement said.

As per the news report, one of the workers, who works ten hours a day for five days
a week and earns Rs 10,088 per month stated that even if they work continuously
without breaks, including the 30-minute lunch and tea breaks, they cannot unload
more than four trucks per day, it said.

Segment Premier Leica Professional Camera System.A woman worker also claimed
that she keeps standing for nine hours daily and is required to evaluate 60 small
products or 40 medium-sized products per hour during duty.

Reportedly, the multinational company has also encountered similar accusations
internationally, the statement said.
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Amazon India under human rights commission lens for alleged
‘anti-labour practices’ in Manesar warehouses

https://www.businesstoday.in/latest/corporate/story/amazon-india-under-human-
rights-commission-lens-for-alleged-anti-labour-practices-in-manesar-warehouses-
433977-2024-06-20

In the proceedings of the case shared by NHRC where it mentioned the name of the
company as Amazon India, it said "a female employee at the Manesar warehouse
reportedly stated that no restroom facilities are available on the working sites.”

Amazon has come under the lens of the National Human Rights Commission
(NHRC) for alleged “anti-labour practices”. The commission has issued a notice to
the Centre over a report alleging such practices at one of the warehouses in
Manesar.

The NHRC took suo motu cognisance of a media report that stated that at one of
Amazon India’s warehouses "a 24-year-old worker was asked to pledge that they
would not take toilet or water breaks until they finished unloading packages from six
trucks, each measuring 24 feet long, after their team's 30-minute tea break had
ended". The commission stated that if the contents of the report are true then this
tantamounts to serious human rights violation of the workers as well as violation of
labour laws and guidelines by the Union Ministry of Labour and Employment.

In the proceedings of the case shared by NHRC where it mentioned the name of the
company as Amazon India, it said "a female employee at the Manesar warehouse
reportedly stated that no restroom facilities are available on the working sites.”

Amazon India, in its response, had earlier told Business Today, “The safety and
wellbeing of our employees and associates is our top priority. We’re confident the
infrastructure and facilities at our fulfilment centres are industry leading, designed to
ensure a safe and comfortable working environment for our employees and
associates.”

The spokesperson said that the buildings have heat index monitoring devices and
the company constantly monitors changes in temperature, especially during the
summer months. If the heat or humidity inside the buildings increase, then they take
action to provide comfortable working conditions, including temporarily suspending
work. “We have cooling measures in all our buildings, including ventilation systems,
fans, and spot coolers," the spokesperson added.

The NHRC highlighted that five warehouses in and around Manesar are accused of
violating regulations outlined in the Factories Act, 1948.
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The NHRC has issued a notice to the Secretary of Union Ministry of Labour and
Employment, and has sought a detailed report within a week. The commission
highlighted that even if the workers work continuously without breaks, including the

30-minute lunch and tea breaks, they would not be able to unload more than four
trucks a day.
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NATIONAL HUMAN
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Human rights commission issues notice to Centre over anti-labour
practices in Amazon's Manesar warehouse

https://www.editorji.com/business-news/human-rights-commission-issues-notice-to-
amazon-india-over-anti-labour-practices-in-manesar-warehouse-171885951607 1

NHRC has issued a notice to Centre regarding alleged anti-labour practices at
Amazon India's Manesar warehouse, including denial of restroom facilities and
forced work without breaks

The National Human Rights Commission has issued a notice to Centre over alleged
“anti-labour practices” at Amazon India's Manesar warehouse. The commission took
suo motu cognisance of a media report that stated that at one of Amazon India’s
warehouses "a 24-year-old worker was asked to pledge that they would not take
toilet or water breaks until they finished unloading packages from six trucks, each
measuring 24 feet long, after their team's 30-minute tea break had ended".

Notice to Centre over Amazon India

As per Business Today, the Commission stated that if the contents of the report are
true then this tantamounts to serious human rights violation of the workers as well as
violation of labour laws and guidelines by the Union Ministry of Labour and
Employment.

In the proceedings of the case shared by NHRC, it said "a female employee at the
Manesar warehouse reportedly stated that no restroom facilities are available on the
working sites.”

Meanwhile, an Amazon India spokesperson had told Business Today that the safety
and well-being of the employees are its top priority.

“The safety and wellbeing of our employees and associates is our top priority. We'’re
confident the infrastructure and facilities at our fulfilment centres are industry leading,
designed to ensure a safe and comfortable working environment for our employees
and associates”, Amazon India Spokesperson told Business Today.

The Spokesperson further added that the firm has heat index monitoring devices and
that the company constantly monitors changes in temperature, especially during the
summer months. If the heat or humidity inside the buildings increase, then they take
action to provide comfortable working conditions, including temporarily suspending
work. “We have cooling measures in all our buildings, including ventilation systems,
fans, and spot coolers," the spokesperson added.

The Human rights commission has however highlighted that even if the workers work
continuously without breaks, including the 30-minute lunch and tea breaks, they
would not be able to unload more than four trucks a day.

NHRC further highlighted that five warehouses in and around Manesar are accused
of violating regulations outlined in the Factories Act, 1948. The commission has also
issued a notice to the Secretary of Union Ministry of Labour and Employment, and
has sought a detailed report within a week.
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Amazon India faces human rights commission's scrutiny over
alleged anti-labor practices

https://timesofindia.indiatimes.com/technology/tech-news/amazon-india-faces-nhrc-
scrutiny-over-alleged-anti-labor-practices/articleshow/111129975.cms

Amazon India has come under the scrutiny of the National Human Rights
Commission (NHRC) in India. The human rights commission took a suo motu
cognisance and has sent a notice to the Centre over a report alleging anti-labour
practices at one of the warehouses of Amazon India in Haryana’s Manesar, reports
PTI.

In a statement, the NHRC observed that the contents of the news report, if true,
raises a serious issue of human rights of the workers in violation of the labour laws
and the guidelines issued by the Union Ministry of Labour and Employment from
time to time.

Amazon worker not given toilet or water break: Report

Earlier this week, a media report pointed out that at one of Amazon’s warehouses in
Haryana’'s Manesar ‘a 24-year-old worker was asked to pledge that they would not
take toilet or water breaks until they finished unloading packages from six trucks,
each measuring 24 feet long, after their team’s 30-minute tea break had ended'.
“A female employee at the Manesar warehouse reportedly stated that no restroom
facilities are available on the working sites,” it added.

What does the NHRC statement to the union government say?

The NHRC has issued a notice to the secretary, union ministry of labour and
employment, seeking a detailed report within one week. In its statement, it said that
reportedly, the labour associations in India have accused five warehouses in and
around Manesar of violating regulations outlined in the Factories Act, 1948.

What Amazon said?

The PTI report states that Amazon said that its employees and associates are free to
take informal breaks throughout their shifts to use the restroom, get water, or talk to
a manager.

“Safety and well-being of our employees and associates is our top priority. The
infrastructure and facilities at our fulfilment centres are industry leading, and are
designed to ensure a safe and comfortable working environment. All our buildings
have heat index monitoring devices and we constantly monitor changes in
temperature, especially during summer months. If we do find increasing heat or
humidity inside our buildings, then our teams take action to provide comfortable
working conditions, including temporarily suspending work,” the firm said.
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“We have cooling measures in all our buildings, including ventilation systems, fans,
and spot coolers. We also provide water and other hydration options, as well as
regularly scheduled rest breaks in a cooler environment, and additional breaks when
temperatures are high. Employees and associates are free to take informal breaks
throughout their shifts to use the restroom, get water, or talk to a manager or HR,” it
added.
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No water, toilet breaks for workers at Amazon warehouse in
Manesar? NHRC takes suo motu cognisance

https://www.barandbench.com/news/delhi-court-grants-bail-arvind-kejriwal-excise-
policy-case
As per a media report, a 24-year-old worker at the warehouse was asked to pledge

that they would not take toilet or water breaks until they finished unloading packages
from six trucks.

The National Human Rights Commission (NHRC) on Wednesday took suo motu
cognisance of a media report alleging violation of labour laws at Amazon's
warehouse in Manesar, Haryana.

The Commission observed that the contents of the news report, if true, raise serious
human rights issues in violation of the law and guidelines issued by the Ministry of
Labour and Employment.

Accordingly, the Commission issued notice to the Secretary, Union Ministry of
Labour and Employment, calling for a detailed report on the matter within one week.

The Commission in a press release expressed concerns over the reported
allegations despite pro-worker laws and policies of the government.

As per a media report, a 24-year-old worker at the warehouse was asked to pledge
that they would not take toilet or water breaks until they finished unloading packages
from six trucks, each measuring 24 feet long, after their team’s 30-minute tea break
had ended.

A female employee at the warehouse reportedly stated that no restroom facilities are
available on the working sites. Reportedly, labour associations in India have accused
five warehouses in and around Manesar of violating regulations outlined in the
Factories Act, 1948.

Further, as per the news report, one of the workers, who works ten hours a day for
five days a week and earns %10,088 per month stated that even if they work
continuously without breaks, including the 30-minute lunch and tea breaks, they
cannot unload more than four trucks per day.



BARAND BENCH, Online, 21.6.2024

Page No. 0, Size:(0)cms X (0)cms.

A woman worker also claimed that she keeps standing for nine hours daily and is

required to evaluate 60 small products or 40 medium-sized products per hour during
duty.

Amazon has also encountered similar accusations internationally.
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National Human Rights Commission Probes Into Amazon's
Warehouse Near Delhi Over Anti-Labour Practices

https://www.freepressjournal.in/business/national-human-rights-commission-probes-
into-amazons-warehouse-near-delhi-over-anti-labour-practices

We ensure additional breaks when temperatures are high, as well as regularly
scheduled rest breaks in a cooler environment and adequate provision of water and
hydration.

The National Human Rights Commission (NHRC) in India is investigating Amazon
India. According to reports, the human rights commission took 'Suo Moto'
cognizance of a report alleging anti-labor practices at one of Amazon India's
warehouses in Manesar, Haryana, and sent a notice to the Center about it.

The NHRC noted in a statement that the news report's contents raise serious
concerns about workers' human rights violations of labor laws and occasionally
issued guidelines by the Union Ministry of Labour and Employment.

The findings "raise a serious issue of human rights for the workers," according to a
statement from the National Human Rights Commission (NHRC), which also
requested that the labor ministry look into the alleged labor law violations within a
week.

Amazon said in a statement that its top priority is the safety and well-being of its
associates and employees.

It stated, "We ensure additional breaks when temperatures are high, as well as
regularly scheduled rest breaks in a cooler environment and adequate provision of
water and hydration."

Amazons's Previous Fiascos

Other places where Amazon has been criticized for working conditions include a UK
warehouse where there were several strikes and a USD 5.9 million fine for
exceeding productivity targets for US employees. The business disputes the
existence of set quotas for warehouse employees.

Amazon issued an apology in 2021 in response to reports that some of its delivery
drivers were occasionally required to urinate into bottles.



FREE PRESS JOURNAL, Online, 21.6.2024

Page No. 0, Size:(0)cms X (0)cms.

Amazon has invested over USD 6.5 billion in India, where Manesar is just one of
many warehouses.

Head of the Amazon India Workers Association, Dharmendra Kumar, told Reuters
on Wednesday that there are 1,000 employees at the facility and that "we are hoping
for corrective measures to ensure workers have a decent living wage and adequate
social protection."
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No Water, Toilet Breaks for Workers at Amazon Warehouse in
Manesar? NHRC Takes Suo Motu Cognisance

https://www.greaterkashmir.com/latest-news/no-water-toilet-breaks-for-workers-at-
amazon-warehouse-in-manesar-nhrc-takes-suo-motu-cognisance/

Amazon has faced similar accusations internationally, highlighting ongoing concerns
regarding the treatment of warehouse workers

New Delhi, June 20: The National Human Rights Commission (NHRC) has taken
suo moto cognisance of a media report alleging severe violations of labour laws at
Amazon’s warehouse in Manesar, Haryana, as reported by Bar and Bench.

According to the report, a 24-year-old worker at the warehouse was asked to pledge
that they would not take toilet or water breaks until they finished unloading packages
from six 24-foot trucks after their team’s 30-minute tea break ended.

The NHRC noted that the contents of the news report, if true, raise serious human
rights issues, potentially violating the law and guidelines issued by the Ministry of
Labour and Employment. In response, the Commission issued a notice to the
Secretary of the Union Ministry of Labour and Employment, requesting a detailed
report on the matter within one week.

In a press release, the Commission expressed concern over these allegations,
especially given the government’s pro-worker laws and policies.

A female employee reportedly stated that no restroom facilities are available at the
working sites. Labour associations in India have accused five warehouses in and
around Manesar of violating regulations outlined in the Factories Act, 1948.

Further, according to the report, one worker, who works ten hours a day for five days
a week and earns 10,088 per month, stated that even without breaks, including the
30-minute lunch and tea breaks, it is impossible to unload more than four trucks per
day. A female worker also claimed that she stands for nine hours daily and is
required to evaluate 60 small products or 40 medium-sized products per hour during
her shift.

Amazon has faced similar accusations internationally, highlighting ongoing concerns
regarding the treatment of warehouse workers. (Bar and Bench)
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'"Amazon Makes Workers Pledge Not To Take Toilet Breaks?' NHRC
Takes Cognisance, Seeks Report From Labour Ministry

https://news.abplive.com/business/amazon-makes-workers-pledge-not-to-take-toilet-
breaks-nhrc-takes-cognisance-seeks-report-from-labour-ministry-1697081

In a recent development the National Human Rights Commission (NHRC) took suo
motu cognisance of a media report alleging violation of labour laws at Amazon's
Manesar warehouse in state of Haryana.

In a recent development the National Human Rights Commission (NHRC) took suo
motu cognisance of a media report alleging violation of labour laws at Amazon's
Manesar warehouse in state of Haryana. NHRC has sought a detailed report from
the Secretary, Union Ministry of Labour and Employment within a week.

The NHRC has taken cognisance of the media report that alleged that at one of the
warehouses of a multinational company in Haryana’s Manesar, a 24-year-old worker
was asked to pledge that they would not take toilet or water breaks until they finished
unloading packages from six trucks, each measuring 24 feet long, after their team’s
30-minute tea break had ended.

The notice further stated that a female employee at the Manesar warehouse
reportedly alleged that no restroom facilities are available on the working sites.

"Reportedly, the labour associations in India have accused five warehouses in and
around Manesar of violating regulations outlined in the Factories Act, 1948. While
labour Inspectors can demand corrections, there is limited enforcement," the notice
read.

The Commission raised serious issues of human rights of the workers in violation of
the labour laws and the guidelines issued by the Union Ministry of Labour and
Employment from time to time.

"Accordingly, the Commission has issued to the Secretary, Union Ministry of Labour
and Employment calling for a detailed report in the matter within one week."

The NHRC also issued notice, and noted that the government has been insisting on
improving workers' living standards.

A woman worker also claimed that she keeps standing for nine hours daily and is
required to evaluate 60 small products or 40 medium-sized products per hour during
duty.

A female employee at the warehouse reportedly stated that no restroom facilities are
available on the working sites. Reportedly, labour associations in India have accused
five warehouses in and around Manesar of violating regulations outlined in the
Factories Act, 1948.

Further, as per the news report, one of the workers, who works ten hours a day for
five days a week and earns Rs 10,088 per month stated that even if they work
continuously without breaks, including the 30-minute lunch and tea breaks, they
cannot unload more than four trucks per day.
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Amazon has also encountered similar accusations internationally.

"Apart from ensuring proper payment of minimum wages to the workers, government
schemes have been introduced to provide social security for the labourers including
a safe working environment, safety gear in hazardous working conditions, medical
insurance and free annual health check-ups of the workers by the employers. A
scheme was started 'Shramev Jayate' in the year 2014 targeting the country's growth
and maximum benefit to the workers. Maternity Benefit Amendment Act, 2017 also
came into effect to increase the paid maternity leave from 12 weeks to 26 weeks."
the NHRC notice read.
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ISR & TRe0T W 3nenla Wt # Ia § T Sifaw W IwTe sl
Hd T forddt ff IwE HHER! ®F g & A §, RIFT TRt iR
SPHeR 3ydl Faiadr &) Tgad U J 3R -3 AR 3R Sarees
ST ST, Yl 81 hTs HHAR! Bt Ffad 9 S 0R 3@+ fbat off g &
forar T §11 SUb Sradl, A PIC gRT ST ger™ Rig 90 URd ¥9
St (@ @A 324/2020) f&A® 20.10.2023 Hi faU W Foia § WH ST
feam man g for R SfeIal 3iR 3 Toifrs! af &1 78 ®add & b 9 War
3TfE 1 THIE & Y SMYHH qH-1b BT STANT B |
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SIfe< @1 S8 91 Yo T B 31 TR TATISRE = Rt fban
difew

https://hindi.webdunia.com/national-hindi-news/operation-done-on-
wrong-knee-124062000070_1.html

o 41 ff 81 4 o & aofg 7)1 o1 ¥ Y& i agan

Operation done on wrong knee : B MB TN UTH TH AT AT TR T b
AAGAF IR S d AN I W §1 T geAdT SRR TS A B ekl R A J A
a1 1 X 3T T (NHRC) 7 718 & # § 1 U1 (Haryana) USRI WRHR AR I T &
g g TG (DGP) ®I 1 ST & A1 |1 3 719 a1 I &) U §a1 9 H FHal WeR
o ST X (AT @ A TTAT 7-HT Id YT FHAT S 3RT T AT 51 BT A1 17 & 81
AP T aug T S 9 Yeb Ut agaT | 3R T A T WeR BT ad: § 791 U1 A ud
FPTHAANAR TG R TS A AAAYCAD AR SIS ATCYEA BT H AU
TR 6 1T |

T H AT I TR A g Yl HgT1 a1 8 oI T a1 X & ¥edi 3 I o a1 d9 S
X A THT A ITP T ged Bl GOl B A 7 3§ T o °gd- T ! U1 T 7
3T & A ST 8000 TT T 3R IUPBT SMGHT A HI XA HI € W a7 | Sy A
P8I 8 T R &I YI-ag H T S € dl 3T T & URaT &1 & &1 01 U d & off a4
IRATF PRI & IagI o NI ISA S MM TAT T M S G A
3R J I HET ¢ &I Al I ol § R U a1 § & 3fex gd Ul € A 1 g1 I
S A g8 ff AT B HBT ¢ ST Al & T AT HT a1 § Bl T8 3R T o
DI AT DIg GTaST 1 74T |

TUI3RET 2 gl T St 3fdT &, STgf A S &7 2N o1 a7 o1 ol § 3R 3
T Y PR UG AT Tt T G&T R AT T 8, W ToR TG & 30 &1 d Bl HT 7 |
Bd Y- a1 3 BT SaT ddel Y o9 g1 Yohd | Wak & I T T b g al
I & &l BT 2006 H TH HeA1 & 11 d 8l T3 3R a9 I I8 HoRI R T ATl
T IATIGT AT | TR H 1 H-TBT1 3 & ¢l I 9 98 X 7T 3R ITb &1 ged # a
T AR &Y ({1
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R Bt T8 91 Yoo BT B AT TR, NHRC A gRITT TRHR
DI Vel Aifed

https://navbharatlive.com/delhi/nhrc-sent-notice-to-haryana-government-
and-dgp-in-wrong-knee-operation-case-927992.html

UMHIud o U SRUAId § WIS & difed alfgd ged & R R §1 e &l
IR AR &1 77| O URaR & Gadl A faRiy fedn a9 Sidex = debld
3T G gel ! ot off HR & | 3F WIS Iad-fhR oft 78 wr @I B

3 facwlt : R & urHiua o Sidexi gR1 IRIS & sarsl § TR droRarg! &l
AT AT 37T g1 I8T U 3RUdrd | TR & glfed g & R R Hiyd
IR TR a1 ge 1 ATRIE FR a1 77| Ia-1 81 e, 3RIT 8 fob SRudrat =
AT o1 BT arHTdf 8 & STavg A-iol 9 Yeob Y I

4 HIHA & A 3 & §1G AP AFATUPR RN (TSR F Uag
WPR 3R TG & o Ig@ &1 Aifcy SR fhar g1 AFaiieR ST =
THAR &1 WRY 304 Teh 99 § gl fb WaR & AR YT A SRISH-
YRA JYMHHAT S 3R o &1 arHidf 89 & dTavg IS 9 Yoo
IYAT| TN A 39 WeR HI WGd: T foran fored et firedt & T amitoa
& Th YA § T TRIW & dIfcd Gligd ged & RIM R IYdb a1 g Bl
HIYT Y I R H fear 1| 99 & SR TRl § 78 off a1 T 8
9 URAR & el A faRiY a1 a9 Slac! A TahTd SUd gax g P qorl
B AT 31 AT Tat-fohR T U1 @1 B

8000 TUY Iel, TS HTS W o foram

3RY T8 ff T T € o SRUAa 7 TS ¥ 8000 ¥UY foU SR I
T YR H1e off & foran| e &1 dox AFaIeR AN A H8 § [
e TR $! favg-axg & I=15 ©, Ol 39 Riforean aroRarg! & HRur difsd &
e iR WD F PRI & Ieoed oY TR T8 I5d €1 39 Amd H
3TART = RN & @7 Afd 3R gie HeTHe® & Aifcd IR 3R Th
e & 3iaR faxgd Ruie Afft 1 AFafieR AT = 34 aFi ¥ g8 it 9
@I HYl § b AW & Ui R HRaATs B T R TS D R By
gafraer fear T TSRt 4 &l fb T St srgdrl, gl d-iel &l
YT o ST § SR I 1Y %R Ud SHMAT SIagR fhdl Sl g, TR oR
TG4 & 30 G Dl AU § [dwd 389 ard USRI Sdiecs! ¥ 9 el
gahd |

TGl B SiifaeT Tarar @ fifsa
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foreh PR & Gatiae Uifed IRIS & URaR & daw! &1 2006 H T gde
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National News: ARISl & "Teld o' @I Holdl I ADR TACIASARAT A
P H! HRIATE

https://jantaserishta.com/national/nhrc-takes-strict-action-over-surgery-
on-patients-wrong-knee-3337991

national news: P HFAIMIBR AN 7 gRATIT IWBR 3R IsT & Yo
T &1 34 Rulel R Aifey I’ fan g, fomd g1 w1 § & oriud &t
AT H TP WIS & alfe g Pt goid 9% a8 ged &1 Hidd dR W
TRTA &1 TITRFAR @ SR U6 §9H ¥, TR 4 Ur b i
e Media RUIE & AR, ST YR YUMEHAT S 3R Ao ((TH-
SEars) &1 At 8 & STavie SRUArd 3 T 9 U9 o 9 [Tua et A
"YU & T ST H Teb BRI & g1

Injured GIfg ge ®I SO 3D 1T Y BT 7Tad axlc I IR HRA Bl
Hifgar RUId &1 Wa: T o g (HRd IR R, 9d TR & URAR & el
F foRry foma, @ STae’! 7 A G e &I Tonl P, dfoed RIS gaq
Y §1 99 H Hel T g S SRudrd 7 I 8,000 FUY IS 3R I
TG URd H18 it S feram 1 smanT 3 uran 3 fr R Rad &t ame,
gfe g g, @ "Uifead & ofia 3R Ty & iSRRI & Iewa BT HRUT g4
aret fafe Treatment @TWRaR & TR Tg IoKkil §IdGIER, T4
ghamn & ey gfed iR gfery HeifFewes &l Aifew S’ aR te Iwe &
iR fowga RUie Afft 81 39 St & I &t 718 HRATS 3R TR &l
faU T4 Qarmast @ 18 8 & IR A [qaR0r WA g1 ane el
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NHRC H UG Udrd § ged &1 olkl # §8 & DI AP gidrul
WPHR Bl Aifed Tt foar

https://jantaserishta.com/local/haryana/nhrc-issues-notice-to-haryana-
government-over-lapses-in-knee-surgery-at-panipat-hospital-3338047

Haryana BRATU: IS AFTTIBR AN A §RATUN TRBR 3R I & Yoy
T &1 34 Rulel R Aifey I’ fan g, ’omd g1 w1 § & uriud &t
AT H TP WIS & alfe g Pt goid 9% a8 ged &1 Hidd dR W
TRTA &1 TITRFAR @ SR U6 §9H ¥, TR 4 Ur b i
Hifear Ui & SIIUR, SIS YR TUHHT S 3RIT Aol (GITH-SIdaTs)
BT ATHI 1 & STale SRYdTa o TS I U9+ e [TeesiRat 3 "uHiud
& U YA H Uh FIIS & 9 Glfg g &1 §6lid b ¢ g bl
Tod Al ¥ TR - Bt Hifsar RaiE &1 Wd: I foran g 15fd aR
R, Ofd FIol & URAR & F&wi A faRiy favar, ol Sidexl 4 qRd gax g &l
ORI B, fce ARIol ga § S0 o7 9 | $gl T § b sgaret 2 399
8,000 ¥UT T 3R ST ST YR Hrs +f B feram|

3TANT 3 yrn § T gamR ROl o amh, ofe 3@ g, @ difsa & ofiaq ek
WY & HYBRI & It BT HRUT 4 dralt Fafbed draRarg! &1 1R
&1 33Td 8 IdeddR, 39 g & T Rid iR Yy HeTHexid &l
Tfew SR FR T g & Hiar faxga fRard anft g1 5o vt & s
B TR HRATS AR WIS DI fGT T Gaitaol @S Dis ) & IR | faazor nia
ERUCIEY

TTISRE A &gl, "T ol sRudrell )R FATRAT S99 8k FRF 3@ &
3 B B I B | (B g+ ard SIBHRT U1 SAeRT ¥ 99 a1
o, STgT AXISl T RNWUT foar ST X@T § MR S AT HRll Bt off Wl § 3R
Y g 3P Y SAFA IR fhar S g7 g IHifear Ruld & SR,
fif$d 7 2006 & TP e H U URAR & @l f3ar o7 3R 99 J a8 Aoigt
TR HUAT SMTONTAHT I XGT ¢ | FaT & gl T § b R 1 TS Hrd 90
IR @ 39 alfg gel # dic &7 71 |
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e @t oAt g ged |, SATIRIM $R f&ar a1 W &1, NHRC = gheamon
PR I ORI fobar Aifesw

https://www.india.com/hindi-news/haryana/nhrc-issues-notice-to-haryana-qgovt-
after-panipat-hospital-did-operation-on-wrong-knee-of-a-patient-7028175/

Haryana News: 89 HJHcl &1 Gb7 PN HIHGNIPR 1T (TTTTIRE) 7
T3% GBI 3R ERITTT & Gferdg J4G &1 Fifed ord] &Y U 8§97 H§ oald
T 8 Hisd &1 are- gwrd & g R @ g@ie it off

Haryana Knee Operation News: 8310 & MU ¥ SRUAA &1 AT0RdTe]
BT 8 B el HHST IHA 3R 8. T8 & U 3Ruard § 7l & alfeq
ged & M R BT IR R 94 ged BT ATRIA FR e 1. 39 IR &
H 3 & 971G AP AFAIYSR AN (TTCISHRED) A UG WHR 3R
T P YT T Y Aifed O fhar R,

AN 4 JeWfdaR &I Th §H T Hal fb R & R drd A
TTHM-HRA YUFHAT SH RET dioHT &1 arHidf 819 & dideg w9
eeh U a1, SN A 39 WaR BT Wad: I ot b uriiud o SRudrd 8
U6 T8 & difed qlfgd ged & RIM W 3P a1 g BT Hidd ¥4 I
S{TRYA B fear 7.

ST A U & 1Y S BT ot foram

M & AR WRI 7 g8 Ht g1 1 § 59 uRaR & gedl 1 fajiy forar a9
Sidex] 7 dahTd ISP GIR e B or! P i 3§ WISl Id-fhx =gt a1
ET 8. A - 39 8000 ¥ AU 3R IS AHTHH URd Hle Hf @
forar

3ITINT 3 el & T ufe TR ) favg-avq & g=1s @, o 599 Riferedr aruRare)
& BRI GIfSd & Sia 3R WG & HAGRI & IJeae oy THR Je 384 ©.

TINT 7 U g0 | At Ruid

3TART = RN & &7 Afd 3R gie HeTHe® & Aifcd IR 3R Th
Tue & Sie faxgd Ruid At 8. 39 39 a1 9 78 ff 5aH & Feg1 g &
ORI & U 1 HIRATS BT T 3R TS P o Bl G3Taol fear .
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TITISIRE 3 wgl, VY Aol srudretl, Sigt #iell &1 T fhar Sirar @ 3R
31 1Y R TG SAMAIY TagR T SITdl §, TR ToR 3@ & 3UA aIfid Bl
M A fawrd I8 a1a ISR Sialecs! ¥ 99 ol 9dhd.

TH-HHTS & a1 iRA § &ft ft e

TR & AR WIS & URAR & Gl Bt 2006 H Ueb goeT & Aid 8l Tl
3R T9 Y T8 ASIG PR 3T ATSNIehT =IalT 8T U1, TR T WH-THTS & SR
a8 TR T 3R I9& I ged | diec & T . 39% d1¢ 39 SRUdid o
ST 7. T8t Wb 1Y ORI & R Y ATIRATS! B TS,
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NHRC H UG Udrd § ged &1 olkl # §8 & DI AP gidrul
WPHR Bl Aifed Tt foar

https://jantaserishta.com/local/haryana/nhrc-issues-notice-to-haryana-
government-over-lapses-in-knee-surgery-at-panipat-hospital-3338047

Haryana BRATU: IS AFTTIBR AN A §RATUN TRBR 3R I & Yoy
T &1 34 Rulel R Aifey I’ fan g, ’omd g1 w1 § & uriud &t
AT H TP WIS & alfe g Pt goid 9% a8 ged &1 Hidd dR W
TRTA &1 TITRFAR @ SR U6 §9H ¥, TR 4 Ur b i
Hifear Ui & SIIUR, SIS YR TUHHT S 3RIT Aol (GITH-SIdaTs)
BT ATHI 1 & STale SRYdTa o TS I U9+ e [TeesiRat 3 "uHiud
& Teh el | Tb TS & °d alig g i 9ol S §1¢ g Bl
TAd Wi A SHIRIE B DI Hifear KUl &1 Wa: W9 foan g (6id ar
R, Ofd FIol & URAR & F&wi A faRiy favar, ol Sidexl 4 qRd gax g &l
ORI B, fce ARIol ga § S0 o7 9 | $gl T § b sgaret 2 399
8,000 ¥UT T 3R ST ST YR Hrs +f B feram|

3TANT 3 yrn § T gamR ROl o amh, ofe 3@ g, @ difsa & ofiaq ek
WY & HYBRI & It BT HRUT 4 dralt Fafbed draRarg! &1 1R
&1 33Td 8 IdeddR, 39 g & T Rid iR Yy HeTHexid &l
Tfew SR FR T g & Hiar faxga fRard anft g1 5o vt & s
B TR HRATS AR WIS DI fGT T Gaitaol @S Dis ) & IR | faazor nia
ERUCIEY

TSR 3 Fgl, " ol srgamal R FARE 3@ 8k R @ &
3 B B I B | (B g+ ard SIBHRT U1 SAeRT ¥ 99 a1
o, STgT AXISl T RNWUT foar ST X@T § MR S AT HRll Bt off Wl § 3R
Y g 3P Y SAFA IR fhar S g7 g IHifear Ruld & SR,
fif$d 7 2006 & TP e H U URAR & @l f3ar o7 3R 99 J a8 Aoigt
HRP MG TSI I 6T & | F9H H Hl T © 6 R &1 YBTs Hd 7Y
IR @ 39 alfg gel # dic &7 71 |
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APP ¢ P AWTS B IR &) HISTY B Hid WX NHRC A gRaron
IRHR B AT Aol

https://www.prabhasakshi.com/national/nhrc-sends-notice-to-haryana-
government-on-death-of-two-brothers-while-cleaning-septic-tank

§IH H &gl T §, “39 RUd ¥ go Uit o f[fd, oier afedal &
I &1 1% BHRaArs aul ATAGIRAT GRT 7 40D & GRSl B U &I T
TEd U4 YA &I STH&bRT =M 8l 1”

R & A S & ol i sREM § AfYe ¢ Ht s B
UG SRRl I & HRUI G HIZd! & H1dd dR TR g4t HId ¥ Jefid Weri R
TR Ad §T I TFAMIBR RN = Ao IWBR 3R T & G TgE
B! AT U HR TP Iwig | KUl aae fpar gl

I AHATRISR SART ST 3R ¥ TR} b s | Pel 71 5 b ST A
ghamn & ey gfed iR gfery HeifFewes &l Aifew S’ aR U6 Iwe &
WiaR Rard AiTh g1

§IH H &gl T §, “39 RUX ¥ go urufte o f[Ufd, oier afeqal &
RITTE 1 T8 HRaATE qUT IBHINGT GRT T HHDT o URSHI Dl T &1 T8
TEd U4 YA &I STH&bRT =M 8l 1”

TN BT 3R A TRI T §9 | ol 77 [ AP ¢ Bl GTs Hd IHY
HIYT IR W YD B Dlg GRET STHIU U ol BN ¢ | I T8
% & o S HRGMT Aol 3R VMY AfIPBIRA! &1 ATuRaTe! g

TAUTSRAT 7 13 S 2024 &1 Hifear & oMt WeRkl R T I3 foran 81 39d

gl T ¢ & gRamn & QHd fa & SifeR el i & o ue o
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC Issues Notice To Haryana Govt Over Wrong Knee Surgery
Incident In Panipat Hospital

https://www.newsonair.gov.in/nhrc-issues-notice-to-haryana-govt-over-wrong-knee-
surgery-incident-in-panipat-hospital/

The National Human Rights Commission (NHRC) has issued a notice to the Haryana
government over the reported surgery of a patient on the wrong knee at a hospital in
Panipat. Taking suo-moto cognizance of a media report, the NHRC has issued
notices to the Haryana Chief Secretary and the Director General of Police for a
detailed report within one week. It added that the report should include the action
taken against the guilty and any potential compensation provided to the patient.

The Commission said that according to the media report, instead of the victim’s
injured right knee, the operation was mistakenly conducted on his left knee. The
media reports also claimed that the patient was charged by the hospital despite
being a beneficiary of Ayushman — Bharat Pradhan Mantri Jan Arogya Yojana (PM-
JAY).
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC Flags Medical Negligence: Botched Surgery in Panipat Leads
to Uproar

https://www.devdiscourse.com/article/health/2988932-blistering-heatwave-
devastates-india-over-110-dead-and-thousands-suffering

The National Human Rights Commission (NHRC) has raised serious concerns after
a patient in Panipat was operated on the wrong knee. Despite being a beneficiary of
the Ayushman Bharat scheme, the patient was charged Rs 8,000. The NHRC has
demanded a detailed report from Haryana officials within a week.

The National Human Rights Commission (NHRC) has issued a notice to the Haryana
government and the state's police chief after reports emerged of a grave medical
error at a Panipat hospital, where a patient was operated on the wrong knee.

According to a media report, instead of operating the right knee, the surgeons
operated on the left knee. The patient, who is a beneficiary of the Ayushman Bharat
Pradhan Mantri Jan Arogya Yojana (PM-JAY), was charged Rs 8,000 for the
procedure. Following protests from the patient's family, the correct knee was
operated upon, but the patient remains unable to walk.

The NHRC's statement condemns the incident, highlighting it as a case of medical
negligence and a violation of the patient's rights to life and health. The commission
has demanded a detailed report from the Haryana chief secretary and the director
general of police within one week, outlining actions taken against those responsible
and any compensation provided to the patient. The NHRC emphasized that
authorities cannot escape liability for failing to supervise such private hospitals.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC issues notices to Haryana government, DGP over wrong
knee surgery allegations

https://timesofindia.indiatimes.com/city/amritsar/nhrc-issues-notices-to-haryana-
government-dgp-over-wrong-knee-surgery-allegations/articleshow/111133023.cms

NEW DELHI: The National Human Rights Commission (NHRC) has issued notices
to the Haryana government and its police chief following allegations that a patient
was operated on the wrong knee at a hospital in Panipat. This incident, reported by
the media, involved the patient being charged despite being a beneficiary of the
Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (PM-JAY).

The NHRC stated that it has taken "suo motu cognisance of a media report that a
patient was wrongly operated upon his left knee, instead of the injured right knee at a
hospital in Panipat." In response to the family's protests, doctors then operated on
the correct knee, yet the patient remains unable to walk. Additionally, the hospital
charged the patient Rs 8,000 and confiscated his Ayushman Bharat card.

The Commission commented that if the reports are accurate, they highlight
significant concerns regarding "medical negligence causing violation of the rights to
life and health of the victim." Thus, NHRC has requested a detailed report from the
Haryana government and the state's police chief within one week.

"The authorities who have failed to do their duty to supervise and keep vigil on such
private hospitals cannot escape their liability, where the patients are being exploited
and subjected to cruelty as well as being treated in an inhuman manner," the NHRC
remarked in its statement.

The media report further outlined the patient's difficult circumstances. He lost his
family in a 2006 accident and has since been working as a laborer. His right knee
injury occurred when he fell while cleaning his house.
The NHRC has emphasized the need for a thorough investigation, including details
on actions taken against those responsible and any compensation provided to the
patient.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC notice to Haryana government, DGP over surgery in patient's
‘wrong knee'

https://www.thehindu.com/news/national/haryana/nhrc-notice-to-haryana-
government-dgp-over-surgery-in-patients-wrong-knee/article68311130.ece

The NHRC has taken "suo motu cognisance of a media report that a patient was
wrongly operated upon his left knee, instead of the injured right knee at a hospital in
Panipat".

In a statement issued on June 20, the NHRC observed that according to a media
report, the patient was also charged by the hospital despite being a beneficiary of
Ayushman-Bharat Pradhan Mantri Jan Arogya Yojana. | Photo Credit: The Hindu

The National Human Rights Commission (NHRC) has issued a notice to the Haryana
government and the State's Director-General of Police (DGP) over reports that a
patient was allegedly operated on his left knee, instead of the right at a hospital in
Panipat.

In a statement issued on June 20, the NHRC observed that according to a media
report, the patient was also charged by the hospital despite being a beneficiary of
Ayushman-Bharat Pradhan Mantri Jan Arogya Yojana (PM-JAY).

The NHRC has taken "suo motu cognisance of a media report that a patient was
wrongly operated upon his left knee, instead of the injured right knee at a hospital in
Panipat".

Reportedly, when the family members of the patient protested, the doctors
immediately conducted surgery on the other knee but the patient is unable to walk.
“The hospital charged a sum of 28,000 from him and also took away his Ayushman
Bharat card,” the statement said.

The Commission has observed that the content of the news report, if true, raises
serious issues of "medical negligence causing violation of the rights to life and health
of the victim".

Accordingly, it has issued notices to the Chief Secretary and the Director General of
Police of Haryana, seeking detailed report within one week. “It should include details
about the action taken against the guilty, and compensation, if any, provided to the
patient,” it said.

The NHRC said, “The authorities who have failed to do their duty to supervise and
keep vigil on such private hospitals cannot escape their liability, where the patients
are being exploited and subjected to cruelty as well as being treated in an inhuman
manner.” According to the media report, the victim had lost his family in an accident
in 2006, and since then, he has been earning his livelihood by working as a labourer.
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“His right knee had been injured when he fell while cleaning his house,” the
statement said.
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NATIONAL HUMAN
RIGHTS COMMISSION

NHRC issues notices to Haryana govt over wrong knee surgery of
labourer at private hospital in Panipat
https://thenorthlines.com/nhrc-issues-notices-to-haryana-govt-over-wrong-knee-
surgery-of-labourer-at-private-hospital-in-panipat

The National Human Rights Commission has taken cognizance of a case of alleged
medical negligence from Haryana which has seriously impacted a patient. As per
reports, a man was mistakenly operated on his left knee instead of the right one at a
private hospital in Haryana's Panipat.

It has been learnt that the patient, who had suffered an injury in his right knee, visited
the hospital for the intended surgery. However, due to what is suspected to be an
error, the surgery was performed on his left knee. When confronted, the hospital staff
hastily conducted the operation on the other knee as well but to no benefit. The man
is now unable to walk properly due to the botched up procedures.

What's worse is that the hospital allegedly charged him Rs.8,000 despite him being
covered under the state-run health insurance scheme, Ayushman Bharat, and also
took away his policy card. Seeing the circumstances of the case, NHRC has sent
notices to the Chief Secretary and Director General of Police in Haryana seeking
time-bound reports on the matter within a week. This should include detailed
information about action taken against those responsible and compensation provided
to the victim.

It has been pointed out that such negligent acts on part of private healthcare
institutions are a violation of patients' fundamental right to life and proper medical
care. Authorities cannot absolve themselves of liability where people's wellbeing and
trust in the system are disregarded. The notices are hoped to brinpg justice and relief
for the affected person while acting as a deterrent against future lapses as well.
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NHRC Issues Notice To Haryana Govt Over Wrong Knee Surgery
Incident In Panipat Hospital

https://www.jaisalmernews.com/news/state/nhrc-issues-notice-to-haryana-govt-over-
wrong-knee-surgery-incident-in-panipat-hospital-245177/

The National Human Rights Commission (NHRC) has issued a notice to the Haryana
government over the reported surgery of a patient on the wrong knee at a hospital in
Panipat. Taking suo-moto cognizance of a media report, the NHRC has issued
notices to the Haryana Chief Secretary and the Director General of Police for a
detailed report within one week. It added that the report should include the action
taken against the guilty and any potential compensation provided to the patient.

The Commission said that according to the media report, instead of the victim’s
injured right knee, the operation was mistakenly conducted on his left knee. The
media reports also claimed that the patient was charged by the hospital despite
being a beneficiary of Ayushman — Bharat Pradhan Mantri Jan Arogya Yojana (PM-
JAY).
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National Human Rights Commission of India to take action against
Amazon for “grueling working conditions”

https://www.medianama.com/2024/06/223-national-human-rights-commission-of-
india-to-take-action-against-amazon-for-grueling-working-conditions/

The National Human Rights Commission of India (NHRC) is taking action against
Amazon after news reports emerged on workers criticising “grueling working
conditions that could violate their human rights” The Commission said that it was
taking Suo moto cognizance of anti-labour practices at one of Amazon’s warehouses
in Manesar, Haryana. It has issued a notice to the Secretary of Union Ministry of
Labour and Employment calling for a report in one week.

Amazon India Workers Association (AIWA) wrote a letter to the Ministry of Labour
and Employment, as per a press release on May 28, 2024 demanding that the
government acknowledge the severe temperatures in northern and western India as
a “disaster” and compensate workers accordingly for working in such conditions.
They demanded a heat surcharge and access to shade, drinking water and toilets to
tackle the ongoing heatwave.

Workers detail the work conditions at Amazon

The AIWA letter detailed the grueling conditioned the workers had to work under.
Two workers, under pseudonyms Ravish and Pooja, detailed their experiences
stating that male and female workers were forced to work under unbearable
temperature in warehouses and that female workers are forced to rest in unhygienic
washrooms.

One of them said, “The temperature of the warehouse is not maintained adequately.
As a result, [workers] in the loading and unloading section are forced to work under
unbearable temperatures... on May 28, 2024... a temperature of 31 degree Celsius
(87.7 F) [was recorded] in the dock area of Amazon warehouse. In the canteen on
the same day... a temperature of 32 degree Celsius (89.6 F) [was recorded]. In the
stow section... the temperature recorded on that day was 34.2 degree Celsius
(93.56 F) [was recorded],”

Another worker claimed that managers berated them for their poor performance and
made to take oaths on target completion on 16 May, 2024. At one point, the
manager even instructed the workers to swear off water or nature breaks until they
reached their targets.

Noting these, the NHRC said that these conditions “raise a serious issue of human
rights of the workers in violation of the labour laws and the guidelines issued by the
Union Ministry of Labour and Employment from time to time.” Rajendra Acharya,
Regional Secretary of UNI Global Union in Asia & Pacific, said, “this situation
underscores the urgent need for comprehensive labour protections and the
enforcement of existing laws to safeguard workers from extreme heat.”
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Kamal Kumar Niyogi, Legal Advisor to AIWA, referenced the Factories Act, 1948,
stating that employers are required to provide adequate seating for workers who
must stand for long periods.

The impact of climate change

The NHRC has also noted the impact of climate change and subsequent heatwaves
on workers. They said, “Scientists have warned that without significant global efforts
to mitigate climate change, extreme weather events, including heatwaves, will
become more common and severe. This trend underscores the urgent need for both
immediate act .”

AIWA Convener Dharmendra Kumar also called for the disaster authorities to
declare this a heatwave as a disaster and take immediate and long-term measures
to protect workers’ health and livelihoods.”

Amazon’s history of poor labour conditions

The NHRC has also noted that Amazon has has faced similar scrutiny regarding
labour conditions in other countries. In the US, the company has been criticized for
its high injury rates and inadequate response to worker safety concerns. In Europe,
Amazon has been fined and investigated for poor working conditions and union-
busting activities.

Thus, the NHRC stated that “these global issues highlight a pattern of neglecting
worker welfare that extends beyond India.”

Nitesh Kumar Das, an AIWA member, told MediaNama that workers have sent 15
complaints to the company regarding card-blocking, sudden removal from work and
the state of working conditions inside warehouses. However, the company has not
responded to any of their grievances yet.

“Most Indian companies follow India’s labour laws but Amazon does not. We want to
have a tripartite dialogue with Amazon and the Indian government to ask for humane
working conditions,” said Das.
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Tragedy in Sonipat: NHRC Takes Action Over Septic Tank Deaths

https://www.devdiscourse.com/article/law-order/2989325-tragedy-in-sonipat-nhrc-
takes-action-over-septic-tank-deaths

The NHRC has issued notices to the Haryana government and police chief following
the death of two brothers due to poisonous gas inhalation while cleaning a septic
tank at a Sonipat factory. The factory owner and local authorities are blamed for
negligence and lack of safety gear.

The National Human Rights Commission (NHRC) has issued notices to the Haryana
government and the state's police chief in response to reports of two brothers' tragic
deaths from inhaling poisonous gas while cleaning a septic tank at a packaging
factory in Sonipat district.

The NHRC has emphasized the apparent 'negligence' of the factory owner and local
authorities, citing that the workers were 'not provided any safety gear' during the
hazardous task. The Commission's statement highlights that it had previously
advised the implementation of safety protocols.

According to a media report dated June 13, 2024, the incident occurred near
Bazidpur Saboli village. The third member of the group survived. The deceased were
sent for a post-mortem, and an FIR has been registered against the factory owner.
NHRC asserts that the news report suggests a serious violation of human rights.
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NHRC Issues Notice to Haryana Govt Over Wrong Knee Surgery
Incident in Panipat

https://odishabhaskar.in/national/nhrc-notice-haryana-wrong-knee-surgery-panipat-
83961/

Panipat: The National Human Rights Commission (NHRC) has issued a notice to the
Haryana government and the state’s police chief following reports of a patient
allegedly undergoing surgery on the wrong knee at a hospital in Panipat.

According to a media report, the patient was billed despite being a beneficiary of the
Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (PM-JAY).

In a statement released on Thursday, the NHRC took *suo motu* cognizance of the
report, noting that the patient was mistakenly operated on the left knee instead of the
injured right knee. When the patient's family protested, the hospital performed
surgery on the correct knee; however, the patient is now unable to walk. The hospital
charged him Rs 8,000 and confiscated his Ayushman Bharat card.

The NHRC expressed concern over the incident, stating that it raises serious issues
of medical negligence and violation of the patient’s right to life and health. Notices
have been sent to the Chief Secretary and Director General of Police of Haryana,
demanding a detailed report within one week. The report should include actions
taken against those responsible and any compensation provided to the patient.

The Commission criticized the authorities for failing to supervise private hospitals
adequately, resulting in patient exploitation and inhumane treatment. The patient,
who lost his family in a 2006 accident, has been earning his livelihood as a labourer.
His right knee injury occurred from a fall while cleaning his house.
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NHRC notice to Haryana govt DGP over death of two brothers
cleaning septic tank

https://www.theweek.in/wire-updates/national/2024/06/20/des18-nhrc-hr-
workers.html

New Delhi, Jun 20 (PTl) The NHRC has sent notices to the Haryana government
and the state's police chief over reports that two brothers died allegedly after inhaling
poisonous gas while cleaning a septic tank at a private packaging factory in Sonipat
district.

The "negligence" of the factory owner and the local authorities is apparent, as
reportedly, the workers were "not provided any safety gear" while cleaning the septic
tank, the National Human Rights Commission said in a statement.

The NHRC has taken "suo motu cognisance of a media report, carried on June
13, 2024, that two brothers died after inhaling poisonous gas while cleaning a septic
tank at a private packaging factory near the village Bazidpur Saboli in the district
Sonipat, Haryana".

Their third companion from the same village has reportedly survived the accident,
it said.

The police authorities have sent the bodies of the deceased for post-mortem
examination and an FIR has been registered against the factory owner, the
statement said.

The Commission has observed that the content of the news report, if true, raises a
serious issue of violation of human rights.

"The negligence of the factory owner and the local authorities is apparent, as
reportedly, the workers were not provided any safety gear while cleaning the septic
tank.

"This even though the Commission has been reiterating the implementation of its
advisory dated 24.9.2021 and guidelines of the apex court to end manual hazardous
cleaning by using machines and providing safety equipment to the workers," the
statement said.

Accordingly, the Commission has issued notices to the chief secretary and the
director general of police of Haryana, seeking a detailed report in one week including
the status of the FIR registered, action taken against persons responsible as well as
relief and rehabilitation provided to the next of kin of the deceased workers by the
authorities, it said.

Issuing the notices, the Commission has drawn the attention of the authorities
concerned in its advisory on the Protection of Human Rights of the Person Engaged
in Manual Scavenging or Hazardous Cleaning.

It is mentioned that in case of the death of any sanitary worker, while undertaking
hazardous cleaning work, the local authority and the contractor or employer are to be
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held responsible and accountable, jointly and severally, irrespective of the type of
hiring/engagement of the sanitary worker, the statement said.

"Apart from this, the decision is given by the Supreme Court, Dr. Balram Singh vs
Union of India (WP(C) No. 324 of 2020) dated 20.10.2023, provides the specific
mandate that it is the duty of the local authorities and other agencies to use modern
technology to clean sewers," it added.
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India News | Haryana: NHRC Takes Suo Motu Cognizance on
Reported Deaths of Workers While Cleaning Septic Tanks

https://www.latestly.com/agency-news/india-news-haryana-nhrc-takes-suo-motu-
cognizance-on-reported-deaths-of-workers-while-cleaning-septic-tanks-
6052997 .html

Get latest articles and stories on India at LatestLY. After the death of two brothers in
Haryana's Sonipat after inhaling poisonous gas while cleaning a septic tank, the
National Human Rights Commission (NHRC) has taken suo motu cognizance of the
case and issued notices to Haryana's Chief Secretary and the Director General of
Police.

New Delhi [India], June 20 (ANI): After the death of two brothers in Haryana's
Sonipat after inhaling poisonous gas while cleaning a septic tank, the National
Human Rights Commission (NHRC) has taken suo motu cognizance of the case and
issued notices to Haryana's Chief Secretary and the Director General of Police.In a
press release, the NHRC informed that it has taken suo motu cognizance of a media
report carried on June 13, 2024, on the death of two brothers after inhaling
poisonous gas while cleaning a septic tank at a private packaging factory near the
village Bazidpur Saboli in Sonipat district.

Their third companion from the same village has reportedly survived the accident.
The police authorities have sent the bodies of the deceased for post-mortem
examination and an FIR has been registered against the factory owner.The
Commission in its press release said that it has observed that the contents of the
news report, if true, raise a serious issue of violation of human rights.

"The negligence of the factory owner and the local authorities is apparent, as
reportedly, the workers were not provided any safety gear while cleaning the septic
tank. This even though the Commission has been reiterating the implementation of
its advisory dated 24.9.2021 and guidelines of the Apex court to end manual
hazardous cleaning by using machines and providing safety equipment to the
workers," the NHRC press release said.lt further added, "Accordingly, the
Commission has issued notices to the Chief Secretary and the Director General of
Police, Haryana calling for a detailed report in the matter within one week including
the status of the FIR registered in the matter, action taken against the responsible
persons as well as relief and rehabilitation provided to the next of kin of the
deceased workers by the authorities."Issuing the notices, the Commission has also
drawn the attention of the concerned authorities that in its advisory on the Protection
of Human Rights of the Person Engaged in Manual Scavenging or Hazardous
Cleaning, it is mentioned that in case of death of any sanitary worker while
undertaking hazardous cleaning work, the local authority and the
contractor/employer are to be held responsible and accountable, jointly and
severally, irrespective of the type of hiring/engagement of the sanitary worker.
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It added further, "Apart from this, the decision given by the Supreme Court, Dr
Balram Singh vs Union of India (WP(C) No. 324 of 2020) dated October 20, 2023,
provides the specific mandate that it is the duty of the local authorities and other
agencies to use modern technology to clean sewers, etc." (ANI)
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https://hindi.news18.com/news/bihar/nhrc-asked-guestion-from-delhi-aiims-after-
case-came-of-child-who-suffer-from-heart-disease-and-not-get-surgery-
8423195.html
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https://navbharattimes.indiatimes.com/india/nhrc-takes-note-of-6-year-

wait-for-cardiac-surgery-at-
aiims/articleshow/111134424.cms#google vignette
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Long delay in cardiac issue-related surgery of a boy: NHRC notice
to Health Min, AlIMS-Delhi over

https://www.thehansindia.com/hans/opinion/news-analysis/how-hindus-nos-declined-
in-kashmir-879494?infinitescroll=1

New Delhi: The NHRC has issued notices to the Union Health Ministry and the
AlIIMS-Delhi chief over reports alleging that a six-year-old boy from Bihar has been
waiting for a cardiac issue-related surgery since 2019 when he was just three
months old, officials said on Wednesday.Reportedly, the reasons provided by the
AIIMS here have varied, “ranging from unavailability of beds to the doctor’s
absence”. The institute has also constituted a committee to verify the allegations, the
National Human Rights Commission (NHRC) said in a statement.

The rights panel said it has taken suo motu cognisance of a media report, carried on
June 13, that a six-year-old boy from Begusarai has been waiting for a cardiac issue-
relate surgery since 2019 when he was three months old. Doctors at All India
Institute of Medical Sciences (AlIMS), New Delhi have only been “providing dates”
for the surgery on every visit by his family, the statement said.

The Commission has observed that the contents of the media report, if true, raise a
very serious issue of violation of human rights. “The right to health and medical care
is a basic human right. The AIIMS is one of the prestigious and premier public-funded
healthcare institutions where a large number of people visit daily from across the
country in the hope of getting their loved ones treated for their ailments by the best
doctors of the nation,” the statement said. The NHRC said it is aware of the
“constraints faced by public hospitals” across the country but it is still “painful to know
that the young boy from Bihar has been waiting for cardiac surgery for about the last
six years despite his poor health condition. This is indeed a matter of deep concern.”
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6 year old innocent is waiting for heart operation, NHRC issues notice to
Delhi AIIMS, know what was said

https://presswire18.com/6-year-old-innocent-is-waiting-for-heart-operation-nhrc-
issues-notice-to-delhi-aiims-know-what-was-said/

New Delhi: NHRC i.e. National Human Rights Commission has sent a notice to Delhi
AIIMS over the delay in heart surgery of a 6-year-old child. The child has been
suffering from heart disease since 2019 and since then his/her parents have been
visiting AIIMS. Every time they are given a date for surgery but the operation does
not take place. NHRC has termed this case as a violation of human rights. The
National Human Rights Commission took cognizance of a report published in the
sister newspaper ‘Times of India’. NHRC has issued a notice to AlIMS. The report
revealed an unprecedented delay of almost six years in the heart operation of a 6-
year-old child.

When will the surgery of Begusarai’s innocent child be done?

This child from Begusarai, Bihar was just three months old in 2019 when he/she was
diagnosed with a heart disease. The child’s parents say that ever since they came to
know about this disease, they have visited AIIMS several times. Every time the
doctors gave them a new date for surgery, but the operation could not be done.
NHRC said that if whatever is said in the media report is true, then it is a case of
serious violation of human rights. Health and medical facilities are the basic rights of
every person. AIIMS is a prestigious government health institution, where people
from all over the country come to get their loved ones treated.

NHRC'’s question to AlIIMS

The commission acknowledged that there are many obstacles in government
hospitals across the country, but it is sad to know that an innocent child from Bihar is
waiting for heart surgery for six years despite serious conditions. This is a matter of
great concern. NHRC has issued a notice to the Secretary of the Union Ministry of
Health and Family Welfare and the Director of AIIMS and sought a detailed report in
this matter within a week. The commission has also sought details of the current
health condition of the child and the scheduled date of surgery given by the AlIMS
doctors in the report.

Know what was said in the NHRC notice

Citing a report published in the Times of India, the NHRC notice said that the child’s
father’'s monthly income is Rs 8,000. he/she is under a huge financial burden due to
the cost of treatment. he/she has to spend Rs 13,000 to Rs 15,000 every time for
travelling to and from Delhi and for food and lodging. The child’s condition is such
that he/she cannot walk even 15 steps without getting breathless. his/her physical
development has also stopped due to the disease. According to the report, AIIMS
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has given various reasons for the delay in the surgery, including non-availability of
beds and absence of doctors.

AIIMS said this in the whole matter

Meanwhile, AIIMS has also formed a committee to investigate these allegations.
Professor Reema Dada, in-charge of AIIMS media cell, claimed that a report has
been prepared in this matter and submitted to the director’s office. However, at the
time of contact, detailed information of the report was not available to her. She said
that efforts are being made to gather information about what is in the report. On the
other hand, the child’s father Ankit Kumar said that AlIIMS officials have contacted
him/her and asked him/her to come to the OPD the next time he/she comes to Delhi.
Talking to ‘Times of India’, Ankit Kumar said that he/she has also spoken to Dr.
Nischal, founder of Rotary Pediatric Cardiac Surgery Program. Dr. Nischal has told
Ankit Kumar that he/she will take a decision about the child’s treatment only after
examining him/her. Ankit Kumar is coming to Delhi on June 27 to get his/her child
treated.
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Alleged Delay Of 6 Years In Cardiac Surgery: NHRC Issues Notice
To Centre, Delhi AIIMS

https://medicaldialogues.in/news/health/hospital-diagnostics/alleged-delay-of-6-
years-in-cardiac-surgery-nhrc-issues-notice-to-centre-delhi-aiims-130368

New Delhi: The NHRC has taken suo motu cognisance of a media report published
on June 13, which highlighted the case of a six-year-old boy from Begusarai awaiting
cardiac surgery since 2019 when he was only three months old. Consequently, the
National Human Rights Commission (NHRC) has issued notices to the Union Health
Ministry and All India Institute of Medical Sciences (AlIMS), Delhi.

The NHRC has issued notices to the Union Health Ministry and the AIIMS Delhi chief
over reports alleging that a six-year-old boy from Bihar has been waiting for a
cardiac issue-related surgery since 2019 when he was just three months old, officials
said on Wednesday. According to the reports, AIIMS Delhi has cited various reasons
for the delay, including bed unavailability and doctor's absence. The institute has
formed a committee to investigate the allegations, as per NHRC's statement.
According to a PTI report, the rights panel said it has taken suo motu cognisance of
a media report, carried on June 13, that a six-year-old boy from Begusarai has been
waiting for a cardiac issue-relate surgery since 2019 when he was three months old.

Doctors at All India Institute of Medical Sciences (AIIMS), New Delhi have only been
"providing dates" for the surgery on every visit by his family, the statement said. The
Commission has observed that the contents of the media report, if true, raise a very
serious issue of violation of human rights. "The right to health and medical care is a
basic human right. The AIIMS is one of the prestigious and premier public-funded
healthcare institutions where a large number of people visit daily from across the
country in the hope of getting their loved ones treated for their ailments by the best
doctors of the nation," the statement said.

and Family Welfare, and the director of AlIMS-Delhi, seeking a detailed report within
one week, including the present health status of the boy and a scheduled date of his
cardiac surgery reportedly required and advised by the AIIMS's doctors, the
statement said. As mentioned in the news report, the father of the boy earns a
modest monthly income of Rs 8,000 and faces significant financial strain due to
medical expenses as each visit to Delhi costs him between Rs 13,000 and Rs
15,000 for transportation and accommodation. The child cannot walk more than 15
steps without experiencing breathlessness. Additionally, his physical development
has been hindered, the statement said.
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Rights watchdog chief calls for improvement in refugee living
conditions on World Refugee Day

https://www.msn.com/en-us/news/world/rights-watchdog-chief-calls-for-
improvement-in-refugee-living-conditions-on-world-refugee-day/ar-
BB1oxLpQ?apiversion=v2&noservercache=1&domshim=1&renderwebcomponents=
1&wcseo=1&batchservertelemetry=1&noservertelemetry=1

rights watchdog-refugee

SEOUL, June 20 (Yonhap) -- The chief of the National Human Rights Commission
called Thursday for a revision of the Refugee Act to improve living conditions of
those granted refugee status in the country.

Song Doo-hwan, chairman of the commission, made the statement marking World
Refugee Day, saying the refugee problem is a joint responsibility shared by the
international community and protecting their rights is an obligation.

"In many cases, those who apply for refugee status are faced with unstable legal
status for a lengthy period due to backlog of cases up for evaluation, and they go on
living under economic difficulties," Song said.

"Even if they are granted refugee status, relevant law makes them off limits to social
security, unable to receive the treatment as inscribed by law," he added.

Under the Refugee Act, a foreigner staying in the country after being granted refugee
status shall receive the same extent of social security as a South Korean citizen.

In reality, however, only people with resident registration can receive housing
support offered to the vulnerable class, or get help in renting existing housing with
jeonse, a unique rental system, under relevant work guidelines.



